IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERABAD

0A.962/94 dt, 1947-96
Between

Chidapana Rajeswara : Applicant
and

1. Divnl. Rly. Manager
SE Rly., Waltair
Dist. Visakhapatnam

2. Divnl., Persennel Officer
SE Rly. Waltair
Visakhapatnam

3, General Manager
SE Rly. Gardéen Reach
Calcutta 43

FA & CAO
SE Rly, Garden Reach

Calcutta 43 : Respendents
Ceunsel fer the applicant $ B, Gajendsa Reddy
Advecate

V. Bhimanna
SC fer Railways

Ceunsel fer the respondents

CORAM

HON. MR. R. RANGARAJAN, MEMBER (ADMN,)
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Judgement

Oral erder (per Hen. Mr. R. Rangarajan, Member {Admn)

Heard Sri B. Gajendra Reddy fer the applicant and
Sri V. Bhimanna fer the respendents.
2, This OA is filed praying fer a directien te the
respsndents te pay her family pensien and ether terminal
benefits due te her late husband Sri Ch. Mallesu, treat-
ing her as his sele legal heir,
3. The applicant submits that she is wife ef Sri
Mallesu, whe jeined service as Gangman in Railways en
28-1-1957 an® died on 19-12-1979 when he was werking as
Gangmate. The respendents submitted that there was

ceunter claim frem anether lady fer getting family pen-

sien and terminal benefits threogh late Mallesu, The

applicant hag net preduced any successien certificate;
but she asserts herself as legal heir ef the deceased.
whereas the ether lady is stated te have preduced.the
successien certificate,
4. In para 11 of the reply it is stated that the
applicant herein has net filed the preper successien
certificate reveking the successien certificate earlier
issued te the rival claimant Smt., Ramabai., It is alse
stated that the retiral benefits have net been given te
Smt. Ramabal. Uder the circumstances there is ne
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a&judicationLin this case, Hence it 1s necessary that
the applicant sheuld preduce a ppeper successien certi-
ficate issued by cempeatent enth!ﬁixy reveking successien
certificate issued in faveur ef Smt. Ramabai theugh-
ere—such 15 iscued—te Ramakwei and produ?QQVaJiq;ggpces-
sien certificate issued byﬁz competent(;:;;:§é%y te the

Railway Department. If such a successien certificate is
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posgmsntrom

preduced the family pensien ané ether retiral bhenefits
sheuld ieséngahed by the cempetent autherity in accerdance
with rﬁlesﬂM Caw’ .

5. The OA is dispesed of as sbeve, Ne cests,
S
N\) .

(R. Rangarajan)
Member (Admn,)

’ﬂﬂ54;n%9‘
Dated : July 19, 96 DY ﬂeﬁ.ﬁyhfaq [\"S)
Dictate n Open Ceurt : : !
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TYRPED BY CHECKED 8Y
COMAARED 8Y APPROVED BY

THE CENTRAL ADMINISTR-TIVE TRIBUNAL
HYDZRWBAD BENCH HYDZRLBAD .

THE HON'SLE SHRI R.BANGARWIAN: M(A)
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